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the 7th February, 1978, under sub-sec-
tion (4) of section 30 the Industries
(Development and Regulation) Act,
1951: [Placed in Library, See No, LT-
1729/78]

II. A copy (in English and Hindi)
of the Ministry of Industry (Depart-
ment of Industrial Development)
Notification S.0. No. 79(E), dated
the 8th February, 1978, publishing
the Jute (Licensing and Control),
Amendment Order 1978, uuder sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955. [Placed in
Library. See No. LT-1728/78].

III. A copy each (in English and
Hindi) of the following papers, under
sub-section (i) of section 619A of
the Companies Act, 1956:

(i) Eleventh Annual Report and
Accounts of the Bharat Heavy Plate
and Vessels Limited, Visakhapat-
nam, for the year 1976-77, together
with the Auditors Report on the
Accountg and the comments of the
Comptroller and Auditor General
of India thereon.

(ii) Review by Government on
the working of the Company.
[Placed in Library. See No. LT-
1797[78 for (i) ang (iD)]

SHRI BHUPESH GUPTA: (West
Bengal): I requested you that Shri
Morarji Desai should be in the House

because ..

MR.. CHAIRMAN: One more paper
to be laid on the Table.

SHRI BHUPESH GUPTA: But he
is not in the House.. ,

MR. CHAIRMAN: One more paper
to be laid by the Minister.

Notification of the Ministry of Fi-
nance (Department of Revenue) and
Related paper

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). Sir, 1 beg to
lay on the Table under section 159 of
the Customs Act, 1962, a copy (in
English and Hindi) of the Ministry of
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Finance (Department of Revenue)
Notification No. 62/78—Customs,
dated the 9th March, 1978, together
with an Explanatory Memorandum
thereon. [Placed in Library. See No.
LT-1738/78].

REFERENCE TO ADMISIBILITY OF

QUESTIONS

DR. RAJAT KUMAR CHAKRA-
BARTI (West Bengal): Sir, I want
to draw your attention to something
for which I have been waiting from
11 o’clock today. I had submitted two
duestiong for today for answer by the
Shipping and Transport Minister. One
of the questiong is very vital and
important for the country, The Cal-
cutta Port Trust has deposited Rs.
4,37 lakhs in high denomination notes
of Rs. 1,000, 5,0000 ang 10,000 rupees.

MR. CHAIRMAN: It hag been ad-
mitted .

DR. RAJAT KUMAR CHAKRA-
BARTI. I have no intimation. It is
not listed here. I seek your protec-
tion. Are we not allowed to raise
this type of question? I have not re-
celved any intitnation and I do not
know whether you have disallowed it
or it has been disallowed by the Mi-
nistry 1 do not have any information
till today.

MR. CHAIRMAN: It is listed for
the next week.

DR. RAJAT KUMAR CHAKRA-
BARTI; I have not received any in-
timation.

MR. CHAIRMAN: Next week is not
today. It has been listed. Why do
you worry?

Reference to the Prime Minister alleg-
eq statement on Sikkim....Contd.

SHRI BHUPESH GUPTA: The mo-
ment you entered the House, without
disturbing you, I made a request that
Prime Minister Shri Morarji Desai
should be in the House till the end of
Question Hour, because we wanted to
raise his statement on Sikkim. He
said that Sikkim hag been gnnexed by
India .... (Interruptions.)
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S FEqAT T ATIIGT gATafT
T, A4 FAT F) AZ T AT A

SHRI BHUPESH GUPTA:
not an ordinary matter—the Prime
Minister of the country making a
statement. . .(Interruptions). Sir, the
Prime Minister of the country
has made a gtatement on Sikkim.
Sikkim is a part of the Republic of
India and he has said that it hag been
annexed. What else could be a more
damaging statement than this? (In-
terruptions) He has said this to the
correspondent of the “New York
Times” who, you know, Sir, was tak-
ing a very very hostile stand at that
time. Are we to have a Prime Minis-
ter who goes and says that we have
annexed Sikkim?

This is

(Interruptions)

SHRI SANKAR GHOSE* (West
Bengal): Sir, about the statement of
the Prime Minister. ... (Interruptions).

SHRI BHUPESH GUPTA: Sir, I
would like to request you to ask the
Prime Minister to come here and
explain his conduct. (Interruptions)
I say, Sir, that such a statement would
be regarded as an act of high treason.
Sir, it is a constituent part of the
Republic of India and it is regarded
as annexed. .. (Interruptions).

SHRI SANKAR GHOSH: Sir, over
the statement of the Prime Minister,
so far ag Sikkim is concerned, the
whole nation is shocked today. The
whole nation is shocked that the
Prime Minister has made the greatest
accusation against this country. The
Prime Minister of the country has
said something which even the grea-
test enemy of the country....(Inter-
ruptions).

ot FeAAT TW - qATT qA AT
Tgr AAAT qF | I[N Tg TE)-

foger A Qs dqoT F fFar §
(Interruptions)
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SHRI SANKAR GHOSE: ...will not
say against this country. (Interrup-
tions) Sir, the statement of the Prime
Minijster that India has annexed
Sikkim is the greatest libel against
this country; it is an affront to the
people of Sikkim; and it is an insult
to this Parliament which has passed
the Constitution (Thirty-sixth Ame-
ndment) Act, including Sikkim as
a part of India, 1incorporating Sik-
kim asg the....

MR. CHAIRMAN: Order, please.

SHRI SANKAR GHOSE: ....22nd
State of the country, His satement
is that India has annexed Sikkim. Sir,
you know, after the disturbances in
Sikkim, after he repression by the
Chogyal of the people of Sikkim,
there was an agreement on the 8th
of May, 1973, that elections would
take place in Sikkim for the first time
on the basis of ‘one man, one vote’,
that democratic elections would take
place. ... (Interruptions)

SHRI BHUPESH GUPTA: Sir, why
is the Prime Minister not here?
(Interruptions)
SHRI SANKAR GHOSE: Sir, this
is very important. (Interruptions)...
Sir, this is a very important matter.

SHRI PRANAB MUKHERJEE
(West Bengal): Sir, thig is a very
important matter. . . (Interruptions).

SHRI BHUPESH GUPTA: Sir, the
Prime Minister must be here.

SHRI PRANAB MUKHERJEE: Sir,
the Prime Minister should be here.

(interruptions)

SHRI SANKAR GHOSE: Sir, you
should have compelled the Prime Mi-
nister to be present on the floor of the
House ... (Interruptions).

SHRI PRANAB MUKHERJEE: Sir,
let the Prime Minister come here and
explain his stand. Let not the House

be taken for granted ... (Interrup-
tions) Mr. Chairman, Sir, I would
beg of you: Let not the House be

taken for granted. Let fhe Prime
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Minister come here and explain his
statement. Let him come here and
explain why he has said so. It is so
silly and provoking. (Interruptions).

SHRI BHUPESH GUPTA: Sir, he
must come here, (Interruptions).
The Prime Minister must come here.

MR. CHAIRMAN: That is all right,

SHRI SANKAR GHOSE: He must
explain before the House ... (Inter-
ruptions).

SHRI PRANAB MUKHERJEE: Why
should not the Prime Minister be
present? (Interruptions). Why should
not the Prime Minister be present
here? Sir, why don’t you call the
Prime Minister of the country here?
(Interruptions) ... Why don’t you call
the Prime Minister of the country....
(Interruptions).

SHRI BHUPESH GUPTA: Sir, you
have to have consultationg with us ...
(Interruptions) He must come here.

SHRI PRANAB MUKHERJEE:
Don’t take it lightly. Don’t take the
House for granted.

SHRI SANKAR GHOSE: Sir, it is
an insult to the House. The House
Yas passed the 36th Amendment Act

... (Interruptions)

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir,
the Prime Minister is in the other
House; he is busy in the other House.

SHRI PRANAB MUKHERJEE: Let
him be present here.

St FEIATT A FUTA HAT &Y
[T HT | T TTTE FT Tega=r
FHE

(interruptions)

it geara fag (gfaror) : gafrwr

& %31 ¥ FA3 &Y. ..
(Interruptions)
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SHRI JAGJIT SINGH ANAND
(Punjab): Why did not the Prime
Minister come here?

(Interruptions)

SHRI YOGENDRA MAKWANA
(Gujarat); Sir, it is an insult to this
country . .. (Interruptions) ...

st geTATA WH - IEIA AW &
srqAT fot g, mf@are 1 saat fxar
2. feegeara st smma frar &

(Interruptions)

SHRI SANKAR GHOSE: He must '
withdraw the statement.

Sl FeOATT TR JIWATT @IS
AR FE, 79T 7ET FEAIHT 2 | IEA
THAHT & TATT I, 1T & FATL 9T
fergema &1 moww fam £

SEVERAL HON. MEMBERS: Ad-
journ the House ... (Interruptions).

st weR aan fag (faee)
AT gT=F F1 UsAH #T fww

. (Interruptions)

SHRI BIJU PATNAIK: There is the
Calling Attention Motion in the
other House ... (Interruptions). The
Calling Attention Motion should be
taken up first, and then they can raise
this issue ... (Interruptions).

o FoqAIy A ;. AT 978
e &, aTferarde & M AR . L L

SHRI PRANAB MUKHERJEE: 1t is
an insult to this Parliament and in-
sult to this country, Unless the Prime
Minister comes and wihdraws.. (In-
terruptions). It is a most unfortunate °
statement... (Interruptions).

oY FUTT T TR gwiafa
wElEd, WINTST 2qT¢ F Sar &7 i3
i g dm §
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SHRI BHUPESH GUPTA: We
all walking out.

are

(At this stage, the hon, Member left
the Chamber).

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAMKRIPAL SINHA): Sir, . .. (In-
terruptions).

il Adx amE (FAgIwUs)
oY A5 AT | W WTIT A4 AT
A" |

SHRI PRANAB MUKHERJEE:
Please sit down. Let the Prime Minis-
ter come... {(Interruptions).

MR. CHAIRMAN: Dr. Ram Kripal
Sinha, you have raised a point of
order. You can say it again because
nobody allowed me to hear.

! HEUATE A ;. WITHET, . .
(Interruptions)

MR. CHAIRMAN: Are you trying
to understand anything from the
Chair or do you think that you are
allowed to shout as you please? (In-
terruptions). Let me make my obser-
vations very clearly. Even when your
leader is here, you are not respecting
me, you are not respecting
the House and you are not respectin:
the Chair. Is it fair? Do you mean
to say that you have got the monopoly

of creating pandemonium in the
House?
AN HON. MEMBER: This is the

House of Elders.

MR, CHAIRMAN: This is the House
of Elders. But he is a youngs-
ter, He must learn something from
the House of Elders. T have given you
sufficient latitude, But you are not
understanding it at all. That is not
fair. 1 must say once agamn that if
you repeat, it, you will see.

SHRI RISHI KUMAR MISHRA
(Rajasthan): On a point of order,
Mr. Chairman. (Interruptions) Mr.
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Chairman, Article 51 (a) and (c) of
the Constitution... (Interruptions).
I am raising a point of order, Sir.

DR, RAM KRIPAL SINHA: You
asked me to speak, Sir,
MR. CHAIRMAN: I have permit-

ted the hon. Minister for Parliamen-
tary Affairs to speak. I requested him
to sit down and he sat down. But you
are not prepared to sit down.

SHRI RISHI KUMAR MISHRA:

Why are you not listening to the
point of order?

(Interruptions)

MR. CHAIRMAN: First I gave him
the opportunity to speak. Let him
raise his point of order first.

(Interruptions)

SHRI RISHI KUMAR MISHRA:
You cannot call back a Member who
has raised it earlier. I am raising it
just now. .

SHRI KAMLAPATI TRIPATH]
(Uttar  Pracesh): No Minister
will be allowed to spzak in this House.
Until the Prime Minister is present.
It will not be possible for us to hear
any Minister if the Prime Minister is
not here. Since he is not coming here
despite our repeated requests, we are
walking out of the House,

(At this stage some hon.
left the Chamber),

Members

SHRI RISHI KUMAR MISHRA: 1
am drawing your attention to Article
51 (a) and {(c) of the Constitution.

(Interruptions)

fram & Rar (st Wem gwEA
mredt) - AwEfa S, o s & gAt
q7 43 ¥ OF AAAT AeE § @drd
I3rar gt f& wara w4y #1 fatw=y
FaRx g AN EI Z | SH TG
1R A4 AT AL A, IR A Gy
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g7 | 3TH AT 1A AV w27 AT o awAY-
T I F qg g FATe far soram,
zg 9T 931 F JgEY 1 qfwT gEER
FTA AN AT 1 TG FAl IHT
Id AT | AT GG FT &G @7 § )
ag qare uar € fF faady g7 wagar
78 T AFT § | T AAI BT FA
¥ AW WA AMFT AT AT IFE A
gt fzar €, Iq%F aix d TOCAEHTr
#CA1 a1fgC | ggw A A &@F
U mim & #ifF ag &
gar goq A1 g foasr g9 smard @
WIT 37 | 3§ gad T HIC A qaT
fafdrm & 71X § F07 aw@ foar o
e fatsrn fgrgeama &1, 390 &1 uF
T AT 97 FEfAT gIEAl w1 OWTHAT
wiw & % wam@ w5 § 9 go o FEmw
fear & SEF ST | FAT JA §, FAT
faar, fag feafa & faar @a ag sraar
JEATE | 2T #1 T AT & | q9H
gt wsit wWg AG I WL wwd
FTH & a1 I T F AT GIFTT FT
s § 9% #gt AW & far @y
Ty | A @FT GAT T g AT AT
1 qT0 aF7 & fF gav 337 § Aum
g w1 W@ &, ar g9 AN a9 w9
FAT ATZH H ITET a917 R, SAFT
FAA AR & AL ST AAT GRAT
F0 | 38T Jwr qzan fadew § fF
g FdT 1 @FT ffq AT IF
Al dfwy o & FEE F ;T
TEEHTT FI |
(Interruptions)

MR. CHAIRMAN: Will you allow
the Minister to say something?

SHRI BIJU PATNAIK: Sir, while
this was going on, I have been con-
veyed that the Prime Minister is
busy in the other House just now.
Therefore, he cannot come now, We
will certainly convey it to the Prime
Minister and I have no doubt the
Prime Minister either today. tornor-
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row or day after will take the first
opportunity to reply. (Interruptions).

ST AT AR Ay o aanata
Y, gw Y Fgq difw. ..

SHRI BIJU PATNAIK: He will
take the first opportunity to do that.
I have saig that. But I cannot say now
or later. He will take the first op-
portunity, I will convey the feelings
of the House.

ST WIAT QAT RAY © Teaer o,
star fF w7t wgeT T Fa fF
JUA WAY AT &, A1 g ST F 419
AFT IT FT FE a6T g (T, ..

SHRI BIJU PATNAIK: It has al-
ready been conveyed to him in the
other House.

St Mo MRS MEAT ¢ T g8
& &Y feafs Sar 28 &, ..

(Interruptions)
SHRI SANKAR GHOSE: Sir...

MR. CHAIRMAN: You were a Mi-
nister. At least when the Chairman
ig on his legs, you must respect the
Chair. What is all this, I do not under-
stand. I can understang the feelings
of the people. One Minister is very
clear in his statement that a notice
was not given to the Prime Minister
to be present here. Special mentions
are the privileges of the Members
ang for that it is not absolutely ne-
cessary for every Minister who is
concerned with the subject to be pre-
sent, Now the Minister himself
comeg forward and tells that the ear-
liest opportunity will be taken by the
Prime Minister, Whenever he is free
from that House he will come here.
That is what he has said and you must
be satisfied now. And if you go on
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donig like this, I cannot carry on
with the business. When he has said
that, you must respect the word of the
Government.  (Interruptions).

=Y WA qrEET ey S A
&R @R &Y ST T &1 eAr § gfag,
AN WEATAT F1 AT | HAAS
qgEq AN qeAEE AET 7 F1 § F
FuIT Hal gAY qIT A FAW § AT
ITAFRT F{T AT FT TG FET AT AFAT G |
3w &1 Afer 3§ @aT ar g =i |

T S qEAEE T TG T

B FT O AT F R |
(Interruptions)

SHRI BHUPESH GUPTA: Sir, we
have given the notice. I went to your
room. The moment you entered at
11 o’clock, the Prime Minister was
sitting here and I requested you to
ask the Prime Minister tg remain in
the House so that at the end of the
Question Hour we shall bring up the
issue of the statement on Sikkim. You
cannot, Sir, say that I have been
told in the Lobby that no notice was
given.

MR. CHAIRMAN: No, no. You are
mistake.. . (Interruptions),

SHRI BHUPESH GUPTA: The
Prime Minister should have anticipat-
ed that the matter would come up.
Even as an abundant caution. ... (in-
terruptions) Sir, We have not said
anything about individuals here. Here
is the Prime Minister of the country
who made a statement unauthorised
by Parliament, unauthorised by him
ocath of office as the Prime Minister of
the country. Sir, the Prime Minister
holds the office to preserve, protect
and defend the Constitution. Is it the
way to preserve, protect and defend
the Constitution? (Interruptions).
When he says that a sovereign con-
situent of the Republic of India has
been annexed by India, what else,
what any other matter of defamation
you expect to come from the Head of
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the Government in a country? Suppose
he has said... (Interruptions) The
is the CA. Therefore, Sir, it is not
a small matter. The Prime Minister
should be brought here. Mr. Bijn
Patnaik and the whole lot of Ministers
should go and get him here. (Inter-
ruptions).

SHRI NRIPATI RANJAN CHOU-
DHURY (Assam): Today is Thurs-
day, the day whep the Prime Minister
has to come to the Rajya Sabha. The
Prime Minister does not come every
day to this House. Today is his day
and this matetr is being raised soon
after the Question Hour. (Time Bell
rings) Sir, 1 have been standing up
so many times, please let me finish my
submissions. (Interruptions).

SHRI BIJU PATNAIK: This matter
hag been brought to the notice of the
Prime Minijster and he is busy else-
where. He will certainly take note of
it and tulfil the request of the hon.
Members. But you cannot say that we
must have the head just now, we must
have the head this moment; that is
asking for too much. (Interruptions).

SHRI BHUPESH GUPTA: No busi-

ness can be conducted. Adjourn the
House. Bring the Prime Minister
here.

SHRI BIJU PATNAIK: Why should
it be adjourned? Does the hon. Mem-
ber think that the State of Sikkim is
being handed over to the Chogyal?
That is not being done. The Prime

Minister did not say that. (Interrup-
tions).
SHRI BHUPESH GUPTA: Mr,

Chairman I would request you to save
the situation, they cannot. Only you
can do it. You express your desire
that the Prime Minister should come.
We are not asking that he should
come in five minutes time. Give him
time and adjourn the House till he
comes,

DR. RAM KRIPAI, SINHA: With
your permission, Sir, I have to inform
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the House, through you, that the
Prime Minister has a notice of Ad-
journment Motion in the other House.
That is why it is difficult for him to
come here just now. I will convey
the feelings of this House to him and
try to fix up a time I think we have
a Calling Attention motion before us
Jjust now anl then we have some
period for Special Mentions, We should
proceed with the work of the House
and 1 will convey the feelings of this
House to the Prime Minister.
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SHRI D. P. SINGH (Bihar): Sir,
the Prime Minister’s statement ig a
grave betrayal of the country. All
know that and it is very clear. It is
not proper and this is a standing dis-
grace, It is not proper that this House
should carry on with its work until
this serious disgrace and anti-national
stance is cleared. This is the greatest
betrayal of the country.

_ SHRI BHUPESH GUPTA: Sir, I
understand the Adjournment Motion
is on in the other House. I do not
expect him to come here during the
Adjournment Motion which is on in
the other House. We are not asking
for that. But, Sir, we stand on prin-
ciple. It is half past twelve o’clock
now. I am sure the Adjournment
Moiion will be over in a matter of half
an hour or so. Sir, I suggest that
you adjourn the House and we meet,
instead of at 2 o'clock, at half past
one o'clock, and then we would take
up this matter. We would not like any
other minor business to intervene in
between this major issue, which is
before the House. Therefore, 1 say
adjourn the House now. In any case,
if you go on and if we go out, you
cannot have the quorum. Sir, in any
case, it will be prac ical wisdom on
your part if you take the decision to
adjourn the House and tell us when
we should come here, when the Prime
Minister is here. Next item begins
with the Prime Minister’s clarification
and then we proceed.

SHRI RISHI KUMAR MISHRA:
Mr, Chairman, Sir, T have been trying
to draw your attention to the fact
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that when we became Memberg of this
House as you are the custodian of this
House—, we took an oath on becoming
Members and that oath is: I, g0 and so,
having been elected a member of the
Council of States do solemnly affirm
that I will bear true faith and alle-
giance to .he Constitution of India as
by law established, that I will uphold
the sovereignty and integrity of India
and that T will faithfully discharge the
duty upon which I am about tg enter.

(Interruptions)

MR. CHAIRMAN:
your seat now.

Please resume

SHRI RISHI KUMAR MISHRA:
Please listen, Mr, Chairman. Do not
be impatient.

MR. CHAIRMAN: I am not impa-
tient. Otherwise, I would not have
allowed this confusion.

SHRI RISHI KUMAR MISHRA:
Now, Sir, here is a matter which in-
volves the iategrity of this country
The Prime Minister of this country
has issueq a statement saying that..
(Interruptions). Listen, you are not
the Prime Minister. As I was gaying,
Mr. Chairman, the Prime Minister of
this country hag issued a statement
which impinges on the integrity of
India, which gives to the enemies of
this country ammunition for propa-
ganda that India annexes. Mr.
Chairman, already there are forces
which level allegation on India about
Kashmir, which level allegation on
India about Bangladesh. Ang there
are fissiparous tendencies which try
to undermine the jntegrity of this
country., Therefore, in view of the
oath that we have taken when we
became Members of this House, in
view of the fact that under the Cons-
titution it is a duty imposed on all
cof us, under article 51A(c) of the
Constitution, that we will give highest
priority to the fundamental duty to
uphold the integrity of this country,
1 will request you, Sir, as custodian
of the House, to direct the Prime
Minister to come to this House and
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make a statement. No one else has
the right—nor is it proper for him—
to get up here on such an serious
matter and treat us so casually and
trivially.... (Interruptions).  Till
then, the proceedings of the House
shoulg be adjourned. Mr. Chairman,
you should direct the Minister for
Parilamentary Affairs to convey the
feelings of this House ang give your
direction to the Prime Minister that
&t a time which suits the Prime Mi-
nster and this House he should
come, It hag been done earier’also.
There are precdents when such a
matter involving national integrity
and sovereignty arose. I will request
you to kindly give your direction.

SHRI DEVENDRA NATH DWI-
VEDI (Uttar Pradesh): Sir, on a point
of order.

SHRI RISHI KUMAR MISHRA:
On my point of order, let him give
direction. 1 would like....

MR. CHAIRMAN: Now, two Minis-
tergs of the Government have told us
that this information has been passed
on to the Prime Minister and that
the moment the work in the other
House is over, they will get time
from him and he will come.

{Interruptions)

SHRI BHUPESH GUPTA: You ad-
journ the House.

SHRI RISHI KUMAR MISHRA:
‘The House should be adjourned.

SHRI K. K. MADHAVAN (Kerala):
Bir, on a point of order,

MR. CHAIRMAN: I am still stand-
ing. Mr. Madhavan, you come here
and then I will go to your place...
(Interruptions). Then you can come,.
Who objects to your coming? The
point is that now the Minister for
Parliamentary Affairs has specifically
told us that a time will be fixed, and

2129 RS—s,
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informed to you also, when he would
come and make a statement here
When they have agreed to that, what
is the point in creating trouble and
asking for gdjournment? Is it Consti-
tutional when we have got the promise
from the Government that the Prime
Minister will come and they will in-
form the time? Is it correct to ad-
journ without doing any work? Are
we fair? We are spending the
money.... (Interruptions).

SHRI RISHI KUMAR MISHRA:
You said we are creating trouble.
. ... (Interruptions).

MR. CHAIRMAN:: All right, if that
word pinches you, I do not want to
use that word. Is that all right? But
the point is that it is not correct to
adjourn when you have got a gpecific

promise from two Ministers repre-
senting the Government. This is the
Elders’ House.

SHRI YASHPAL KAPUR (Uttar

Pradesh): Sir, he hag not said that
soon the Prime Minister will come..

(Interruptions)

SHRI SANKAR GHOSE: On a
point of order. The question jnvolv-
ed is about the rights and privileges
cf this House because this House had
passeq the 36th Constitution (Amend-
ment) Act. Under that 36th Consti-
tution (Amendment) Act, it was pro-
videq that Sikkim shall participate in
the mainstream of India’ss political
life; and it was provided that Sikkim
shall be the 22ng State of India.
Therefore, so far as the statement of
the Prime Minister is concerned, Sir,
the point that is agitating this House
iy very clear and when the Prime
Minister comes he must know about
it. The point is that it will be an
affront to say that this House has
been a party to annexation. Anne-
xation is the language of imperia-
lism. Annexation is the language of
colonialism. Should India, which
has given leadership to the various
anti-colonial movements, be accused
of being a party to colonialism and
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imperiglism? This will be a shame
a complete shame, to the country.
Could the Prime Minister say that
India has annexed? Certain facts
must be remembered. Sir, on the 8th
May, 1973, there was a covenant, a
solemp covenant between the Chog-
yal and all the leaders of Sikkim,
the people’s leaders of Sikkim, that
there will be electionsg in Sikkim, For
the first time, elections were held in
Sikkim on the basis of one man, one
vote’, democratic elections. The elec-
tions were held in April 1974. Soon
after the elections, the Sikkim As-
sembly was convened. On 11th May,
1974, the Sikkim Assembly was con-
vened. They passed a revolution un-
animously, The elected representa-
tiveg of Sikkim passed a resolution
unanimously.

The question is of annexation. The
question is whether the Prime Minis-
ter stands by the worgq annexation’.
Sir, insteag of a monarchical system
of Government, the people of Sikkim,
for the first time, set up a democratic
system of Government on the basis
of adult franchise. On 11th May,
1974, they passed a unanimous reso-
lution. There was voting clause-by-
clause and there was a specific clause
that they will have elected represen-
tives in India’s Parliament. On the 4th
July, 1974....

MR. CHAIRMAN: Unless you
hear from the Prime Minister....
SHRI SANKAR GHOSE: Unless

the Prime Minister knows what is
the point agitating us, what will he
answer? TUnless the Prime Minister
knowg this, what will he answer?

MR, CHAIRMAN: You are not
telling something which ig new to
anybody here in this House or out-
side. What you are stating...(In-
terruptions) Are you not prepared to
wait when there is a specific pro-
mise from the Government that the
Prime Minister will be coming here
and will be making a statement?

SHRI BHUPESH GUPTA:

Si].', on
a point of order. -

[ RAJYA SABHA ]
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SHRI SANKAR GHOSE: Before
he makeg a statement, he should

know what is the point agitating us.
Unlesg the Prime Minister knows
what is the point agitating us, what
will he answer?

SHRI BHUPESH GUPTA: Sir,
my point of order is simple.  You
have asked us to wait, In a normal
situation, this is .quite understand-
able. You have asked ‘When the
Prime Minister is coming to make a
statement, can you not wait?”, But
this is not an ordinary statement.

(Interruptions)

SHRI BIJU PATNAIK: It is as if
these gentlemen brought Sikkim and
we are throwing Sikkim ‘o the
Himalays.

SHRI BHUPESH GUPTA: Sir,
you should wunderstand our senti-
ments. This is not an ordinary state-
ment. As you know very well, in the
other House, there is a procedure for
adjourning the Business of the House
to discuss things like this. We do not
have such a procedure here., Every-
thing has been said. I am not going
into the merits of the case. All I say
is that it would be highly improper
and we shall not be doing duty to
ourselves if we take up minor items
like special mentiong or the Railway
Budget even at this stage when such
major issues are exercising the minds
not only of the Members of this
House but the whole country as well.

We have got in this House a Member
from Sikkim. We have also got in that
House 3 Member from Sikkim. Have
they been brought by annexation?
Or, have they come here by the will
of the people, I would like to know?
The statement of the Prime Minister
is such that, if, in other countries, a
statement of this kind had been
made, there would have been a de-
mand for the resignation of the Prime
Minister. But here, Sir, we have
to tolerate. You ask us to stay here.
Sir, can you cite one instance in the
recorded history of Parliamentary
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democracy whepn the Prime Minister
of a country said ‘I have annexed;
my country hag annexed another
country’? Has anybody said it Pper-
haps, Mr. Morarji Desai is nol aware
of the implications of his statement.
I do not know how he could make
it. One may or may not agree with

many of his statements. But here,
Sir, under the Constitution... (In-
terruptions)

SHRI BIJU PATNAIK: Nobody

knows where he saig ‘annexation’ or
‘accession’. Let him answer, (Inter-
ruptions).

SHRI BHUPESH GUPTA: Adjourn
the House now. We ghall come at
2 O‘Clock and hear the Prime Minis-
ter. (Interruptions). We are not
hurrying the Prime Minister, but
sentimentally, we do not want any
other business. (Interruptions).

SHRI BIJU PATNAIK: It is not
known whether he said ‘annexation’
or ‘accession’. Whether it is a mis-
print is also not known. The Prime
Minister will come and clarify it.
Therefore, I do not know what ig all
the excitement about.

SHRI BHUPESH GUPTA: We do
not want to hear him. We are not
saying that we shall not come after
lunch. (Interruptions). Therefore,
again I woulq say: Adjourn the
House. Only 5 few minutes are left
for lunch,

SHR] SANKAR GHOSE: Sir, ...
(Interruptions).

SHRI RAMANAND YADAV
(Bihar): On a point of order.

MR. CHAIRMAN: H¢ is on  his
point of order.

SHRI RAMANAND YADAV. So
many times he will go on repeating
his point of order; this is not fair
You must hear me I rise on a point

of order, you must hear me. You
have given him so much time,
SHRI SANKAR GHOSE: I have

to finish,
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Lot

SHRI RAMANAND YADAV: =
gaafa wgica, AT qTERE ATE AEXT

SHR] BIJU PATNAIK. If the busi-
ness is not coming, I can go.

{t FeqAIY T ST, AT
AATFTIAFE 1. . . . (Interruptions)

it qATARE qIRR ;. gwta S,
AT qIEE wTE AET 4 & fF oA
¥ W /A S AT W F 5@
A /T H{IT ST [qWT, <ET FET
g9 § § a9 937 ¥ g uF AW
qifeey agra fear & 1 ag AR
arferdy sara “raaTE era TR’ S wRfCRT
¥ wyar § AR forawt qwe o @@ o
2, sga Wi feqa gana@ar & aWmF
fearar g1 g A oifadr Fum
7 fear mr & 5= fF wiza At mfaar-
¥g 7 ATY TF ATWATT F W
faferm &1, .. ...

wid

MR. CHAIRMAN: He hag said it
already.

SHRI RAMANAND YADAV: You
hear me and then you say.

A qEE WTE WY 4E B fF. .
(Interruptions) ’aﬁ'q""[ , M HTT AT ?@"
AT A1 FH DY ST | Tg G AT
grrfragi § 1 wwagmagew
S AT & Q1 waAq, TS AT
T At 79T, GO ¥ g /7 791 598 F
FTET AL &Y F1E Ao qrferdt aana
T gwa g 7

MR. CHAIRMAN: If the hon. Mem-
ber resumes his seat, I woulg say that
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the point of order is that the Prime
Minister should come and clarify the
point.

SHRI RAMANAND YADAV: I
said something else. Do not say like
that.

SHRI BIJU PATNAIK: Is it a point
of order or a point of disorder,

At AR qET ;. TN 39
gea & fasag 1 4@LA F QU
FOAX§ 37 G § 7 A4 a1 Hwa
zafae & wfafeedt wEarg 5 @
I 95T ga7 F g1 ar #5977 q4r
[T ¥ argz Fr% Aifg g d a7 ¥
qFHT § AT F TE ST & A q@Al
FT ATAIT AG g7 F AT ATZAT

fFamr & Qar X @Ha §....
{Interruptions)

W FETATY UG : TEF fow gy

HAT AT 7 ) T Ts
SHRI SUNDER SINGH BHAN-
DARI (Uttar Pradesh): The Prime

Minister will make a statement, (In-
terruptions),

SHRI BHISHMA NARAIN SINGH
(Bihar): Whepn will he make the
statement? This is what we want to
know. (Interruptions).

SHR1 RAMANAND YADAYV, He
should have comg to this House....
(Interruptions). '

st gy fag Wy o ofwe,
WA Wt A1 w7 H fasit § 1 39w
ggi ST Sufeqq @ @@t F wTEAE
gzeat &1 gfasst & far saem &
qraeas &, faaar fw agt o oufesq
WEHT TG T & A i &y
ATHFAT F U FAT T | TEW
Hel grgqaeagar H grew H, ..

SHRI BHUPESH GUPTA: Again
I will ask. (Interruptions).

SABHA ]

Statement on Sikkim 168

=t g fag Wert . gafedm
T @ TFS | T qAT H ) Rl
TG | a7 §, IHF a1 H T | &
WA F1 AQHT WS T IART qgAT
fear o § ot o ot 3w gy §
TsdiHor A A7 fawamm feemar &
gafad & gagar § fF 3w A A
AW FE GFEAT SOAT AMEY |

(Interruptions)

At Wew Fwmw fag o afz 3@
Far fagr i fE gam @ ww
TIFL JATT 39T AT &, a7 JHT Tg
qTHAT FHIE FAFAT ¢ |

SHRI JAGJIT SINGH ANAND:

Tell us when is he coming. (Inter-
ruptions).
SHRI KALP NATH RAI: Ask the

Prime Minister to come here and apo-
logise. (Interruptions). He must re-
sign on this.

SHRI RAMANAND YADAYV: What
ig the ruling on my point of order?

SHRI BHUPESH GUPTA: The pro-
position is simple.

MR. CHAIRMAN: Please resume
your seat. You have said enough.

SHRI BHUPESH GUPTA: You
have the power....

MR. CHAIRMAN:
take down,

Please don‘

SHRI BHUPESH GUPTA:
nued speaking)

(Conti-

:
«

SHRI DEVENDRA NATH DWI-
VEDI: Sir, I am on a point of order.
Without meaning any disrespect to
you, Mr. Chairman, I want to submit
that in my opinion—] again say with
all respect that I have for you—the
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Chair has not fully appreciated the
strength of the sentiment and the
manner in which not only the Mem-
bers of Parliament....

SHRI SUNDER SINGH BHAN-
DARI: The Chair has appreciated it.

SHRI DEVENDRA NATH
DWIVEDI: Do not put words in my
mouth. I choose my words very care-
fully. Do not tell me what I should
say or what I should not gay. The man-
ner in which..

SHRI RAMANAND YADAV: 1
want a ruling on my point of order.

\ SHRI DEVENDRA NATH DWIVE-
DI:....Please sit down, Mr. Yadav.

MR. CHAIRMAN: Will you please
sit down? Unless the Prime Minister
comes here and makés a statement
we will not be in a position to know
whether what hag been published has
been said by him....

SHRI RAMANAND YADAV:

I am
reading out what he said....

MR. CHAIRMAN: Do you
me to say or not? Or if you want to
say you say. The point is very sim-
ple. You raised a point that any
Minister or the Prime Minister, while
Parliament is in session, should not
make any policy statement outside
the House. You are not gaying some-
thing new which is not known to
anybody here in this House.

SHRI YASHPAIL KAPUR: What
about this statement...

want

MR. CHAIRMAN: No, not take
down.
SHRI YASHPAL KAPUR: (Conti-

tinued speaking).

st gaeata faqidt : wreaET wmaA
78 ged w1 43 3w faar g 1 safag
F ey S F3at g omw ag qF
# faq e «1 wfm ¢ § 99 F
5 grw fufqeeT get @ o
FAT AG |
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DR. RAM KRIPAL SINHA: Sir,
this ig the House of elders....
(Interruptions)
sfi ge fag wEd o g owAw

fafrea &= & v 591 Y fove =ms
fafsmer & widw fafet &1 sav a5
IR TX G WY a9 Y gy GHHTH
g T O R wiwamed fmfreex
T w1t wrearae fear g grew &y
ug z3u1 IEw fafteet #1579 s &
T g HIR 7 3@ Sy W AT 39
oy ¥ AYAT CISEIHOT FL AT g )
¥ gwaa § fF oS mww ...

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): We shall obey you.
Sir,

SHRI JAGJIT SINGH ANAND:
Please say whether the Prime Minis-
ter can come today or not.

SHRI RAMANAND YADAV: What
has happened to my point of order?

SHRI YASHPAIL, KAPUR: Sir, qur

leader has suggested a course. Why
don’t you agree? Evep Shri Bhola
Paswan Shastri has suggested. Both

the leaders have suggested.

SHRI RAMANAND YADAV: Sir, I
raised my point of order and you have

not replied AAa, 9g 95 g@R A g
fx % At sorE ¥ & 9Re AT
qET W forar gqv 1 @ uw dfee
H sfam wge 9w arew fondfen
fafexw, I foar o7 g o wrw &
wréw fafaeet 7 #a9 & 997 gu AT
FaF fRar & 1 e ¥ 7 aF wifady
#=x age faar § #ar 399 SN T
TR W WO 98 femr g 7w
T T T [T I K FEEE
FE F A E SH AT &1 JeFHA
g fear & 7 s fon § @Y oWy
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fearfy § q@ woy wfaw T0@d §
SHRI YASHPAL KAPUR: Adjourn

the House, Sir.

SHRI RAMANAND YADAV: Sir, I
want at least an order from you. Sir,
my question is  there... (Interrup-
tions) ...

SHRI BIJU PATNAIK: Sir, my

Calling-Attention is there. Wiill you
i{ake it up tomorrow?... (Interrup-
is the

tions) ...I have got business
other House.

MR. CHAIRMAN: I will inform you
(Interruptions).. .
=Y TR AR WAl GET W)
caTE STH WIS &Y, SUHT ATy Y )
& W @Ee ww W W R g
INFT FAE IF aB TE A T qF

# @3t G

1pPM,

SHRI BHUPESH GUPTA: 1 can
gee, Sir, you are very wisely waiting

for 1 O’clock.

'MR. CHAIRMAN: No, I will reply.
Now all are quiet and I will tell you.
The sentiments expressed in this
‘House by all the hon. Members....

SHRI BIJU PATNAIK: Not all.

MR. CHAIRMAN: All right... {(In-
terruptions). Hear me please, 1 did
not complete the sentence even. 1
said about all the Members who have
expressed thelwr sentiments here in

_ this House. So, those sentiments
have been conveyed by two Ministers
to the Prime Minister and the repre-
sentative of the Government has said
specifically and in clear terms that the
Prime Minister will come after his
work is over, and I am sure... (In-
terruptions)

SHRI RAMANAND YADAV: Give
your ruling on my point of order.
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MR CHAIRMAN: How can I give
a ruling to you? Now, they have said
th.at. they have informed the Prime
Minister and he will come and clarify
thfe position. When it is accepted, I
think it is enough for all those peo,ple
... (Interruptions)

Now, the House adjourns

for lunch
and meets at 2 P.m_ today. :

- The House then adjourned
for lunch at two minutes past
one of the clock.

el

Aw .

The House reassembled after lunch
at four minutes past two of the clock.

Mr. Deputy Chairman in the Chair.

SHRI BHUPESH GUPTA: What do
we do now?

DR. RAM KRIPAL SINHA: Before
lunch there was a demand in this
House on the issue of Sikkim and on
the statement of the Prime Minister. I
have conveyed the feeling of the
House to the Prime Minister, and he
has agreed to make a statement at
5-45 P.M. in this House.

Wt FeqAd @ ;IR
WEEY, AT NE WAl St Ag =R
¢ fr 3@ ax F1% *7@ & T
5. 45 T gy IR sare fw 8
Na W F T NFC A AN

3T =fgw |

wft Iqaarata : star fF wvT =i
g X Famar By waw W@ S §
AT AT WERATHT T AE W& §Y
agt " § A7 a7 fafeww ¥ ddg ¥
ST G W AR g I & R H ¥ad
Ft Rl AT @ fear § Ak
¥ gazar 5 g =0 o7 arn wn
fgy W AAE geedt § § e
FET {5 oY gAT W W ¥ & 9y
¥ qarfer g o T FW |
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#t gdeT Mwdw (S ORW):
T §NY 9 ¥ WA qgt wT
EME AR A X ag w91 T
(Interruptions) W@ = fafyrw i
gy fagr & OX gag o T4 ST %7
TWeHE T T AU 3 |

(Interruptions)

A Iggarafa  7g A W@y T
AR C o

SHRI NARASINGHA
NANDA (Orissa): 8ir, on a point of
order. Of course, the Rrime Minister
has now agreed to come to this House
and make a statement at 545 . But
the point ig till the Prime Minister
comes here, the Proceedings of this
House should not be allowed to con-
tinue, because the question of Sikkim
is a very important question. The
Prime Minister has made a statement,
as reported in the press, that Sikkim
was annexed. Hitler alone had annex-
ed Czechoslovakia. Therefore, when
you talk of annexation, it is a very
grave matter and it affects the inte-
grity of the Constitution. Since we
have taken oath that we will main-
tain the integrity of the Constitution

PRASAD

MR. DEPUTY CHAIRMAN:
have heard all that.

We

SHRI NARASINGHA PRASAD
NANDA: Sir, I request you to ad-
journ the House, taking into conside-
ration the feelings of the Members of
this House. I request you to adjourn
the proceedings of this House till the
Prime Minister comes.

SHRI DEVENDRA NATH DWIVE-
DI: Sir, I have also to make a sub-
mission. I will be very brief. It ig
very obvious that Members of Parlia-
ment are dissatisfied over the state-
ment of the Prime Minister. It is
highly irresponsible on the part of the
Prime Minister not to have come to
explain his highly irresponsible state-
ment .

[ RAJYA SABHA]
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DR. RAM KRIPAL SINHA: But he
is coming.

SHRI DEVENDRA NATH DWIVE-
DI: I know it. Do not interrupt me.
I will finish in a minute. It seems that
the Government wants to avoid a dis-
cussion on thig question. That is why
the time was chosen at 5.45
(Interruptions) .Please let me
finish. The House normally adjourns
at 6 O'clock. So I want an assurance
from the Chair, considering the man-
ner in which the Members are agitated
because of the violation of the Cons-
titution and the ordinary laws of the
land by the Prime Minister, that the
Chair will allow honourable Members
on all sides of the House sufficient time
to question the Prime Minister and to
discuss the matter in his presence so
that the House can be satisfied. Until
and unless thig assurance comes, until
and unless the Chair gives this assu-
rance that we will be allowed to ques-
tion the Prime Minister and discuss
the matter, I think it will be very diffi-
cult for us to allow the House to con-
tinue its business. Sir, with all hum-
bleness I say that it will be very diffi-
cult for the honourable Members to
sit for the next few hours without
giving vent to their feelings over this
jssue. Therefore, this assurance must
come from the Chair.

SHRI NRIPATI RANJAN CHOU-
DHURY: ®Sir, I am also on a point of
order. I seek your ruling on my point
of order. Today is Thursday. Thurs-
day is the Prime Minister’s day 1n the
Rajya Sabha. But the Prime Mmlst(::r
does not very often come to this

House

DR. RAM KRIPAL SINHA: No, he
does come very often.

RANJAN CHOU-
He comes

SHRI NRIPATI
DHURY: Not very often.
occasionally. But Thursday is the
day when we, Members of Rajya
Sabha, get the Prime Minister amidst
us and we can ask questions and seek
clarifications from him, That is the
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normal procedure. Apart from that he
may be coming here during the course
of debates sometimes. But that is a
different matter. Thursday 1s the Prime
Minjsterls day in the Rajya Sabha.
Today he came during the Question
Hour and he was informed about this
issue....

SHRI SUNDER SINGH BHANDA-
RI. By whom? ;

SHRI NRIPATI RANJAN CHOU-
DHURY: By the Chair..,,

SHRI SUNDER SINGH BHAN-
DARI: No.

SHRI NRIPATI RANJAN CHOU-
DHURY: It is for the Chair to say, yes
or no. When I say he was informed by
the Chair, 1t is for the Chair to say,
yes or no, not for the honourable
Member on that side. He was inform-
ed by the Chair that this issue that
was agitating or that has been agitat-
ing the minds of the members will
come up during the zero hour, imme-
diately after the Question Hour. Know-
ing full well that this particular issue
was likely to be mentioned by some
Members of this House immediately
after the Question Hour he left the
House. Then again, when the Members
were not satisfied. ...,

DR. RAM KRIPAL SINHA: He
rose on a point of order, What is his
point of order? .

SHRI NRIPATI RANJAN CHOU-
DHURY: Let me make my point. I
should be allowed to make my point.
Then again, when the Members were
not satisfied, they demanded that
the Prime Minister should be called.
The House was informed that the
Prime Minister was busy in the Lok
Sabha and, therefore, he could not
attend this House. Then again, some
of our friends made enquiries....

MR. DEPUTY CHAIRMAN: Why
raise all these?

SHRI NRIPATI RANJAN CHOU-
DHURY: Listen to me. I am making
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my point. They went to the Lok
Sabha gallery, but the Prime Minister
was nowhere 1n the Lok Sabha. He
was not there, Therefore, I feel that
mtentionally and purposely they were
avoiding this House. The Prime Min-
ister and the Government are evad-
ing the issue. He is avoiding to sppear
before this House and clarify his
statement. . ..

SHRI SUNDER SINGH BHAN-
DARI: There is no question of avoid-
ing. He is coming.

SHRI NRIPATI RANJAN CHOU-
DHURY: Now we are told that the
Prime Minister will come at 5.45 P.M.
to make a statement. They are avoid-
ing such an important issue. First it
was said that he was in the Lok Sabha.
But he was not in the Lok Sabha, He
was somewhere else, (Time bell rings),
Sir, my point is this. In such
a situation, when the Chair is con-
vinced that a particular Minister or
the Prime Minister or the Government
is trying to avoid thig House, you can
on your part direct them to appear
before the House and make a state-
ment immediately. You can do so.
So, my humble submission is this.
Please direct the Prime Minister to
come to the House just now, imme-
diately, and make a statement here.
(Time bell rings), One minute. This
is an important issue. If what has ap-
peared in the Press is a fact, then the
Prime Minister has betrayed the whole
nation, not only the people of Sikkim.
The Prime Minister has insulted the
whole nation. The Prime Minister has
insulted. ..

MR. DEPUTY CHAIRMAN: Do not
go into all these.

SHRI NRIPATI RANJAN CHOU-
DHURY: One minute.

MR. DEPUTY CHAIRMAN: The
question is: What to do now?

SHRI NRIPATI RANJAN CHOU-
DHURY: He has insulted both the
Houses.
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MR. DEPUTY CHAIRMAN: We are
here to conduct the proceedings of the
House,

SHRI NRIPATI RANJAN CHOU-
DHURY: Sir, you are the custodian
of the dignity and prestige of this
House. So, sir, in order to uphold the
dignity and prestige of this House and
also the other House and also the peo-
ple of India, I think, you should rise
to the occasion and issue a directive
to the Prime Minister that he should
immediately come.. ..

MR. DEPUTY CHAIRMAN: Al
these things were said a long time
back. You are not saying anything
new.

SHRI SANKAR GHOSE: Sir, you
have been kind enough to give me this
opportunity to speak and to make my
respectful submission. Sir, my submis-
sion is this: This is a matter which is
not a party matter, But thig is a mat-
ter which concerns the nation and I
hope it concerns every member of the
Janata Party there, because this is a
matter concerning the prestige of the
country, our national self-respect,

SHRI SUNDER SINGH
DARI: Of course.

BHAN-

SHRI SANKAR GHOSE: Therefore,
with every minute that is passing, our
enemijes abroad, many foreign ene-
mies, will be exploiting the statement
of the Prime Minister. Time is of the
essense 0f the matter. There are
newspapers outside which will be
writing on this and there will be edi-
torial comments also. Therefore,
every minute that is passing is very
important. Then, Sir, the other aspect
of the matter is this: If the Prime
Minister comes at 5-45 P.M. today, the
House would, in the normal course,
adjourn at 6 O'Clock, immediately
after the statement is made by him.
If the Prime Minister had been here,
he would have known what our points
are. He does not know what points are
agitating the minds of the Members.
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Therefore, a ritualistic thing will not
help.

SHRI SUNDER SINGH BHANDARI:
This has appeared only in the papers.

SHRI SANKAR GHOSE: You may
say that it has appeared only in the
bapers and that is all. But we want
to know from the Prime Minister
whether, when he says that Sikkim
has been annexed, he is denouncing
the solemn agreement of the 8th May,
1973. That ig only one question.

DR. RAM KRIPAL SINHA : Sir,
have you permitted a debate?

SHRI YOGENDRA

MAKWANA :
These are the points.

DR. RAM KRIPAL §SINHA: Sir,
these points have already been made.
You have made all these points. In
deference to the feelings of the Mem-
bers, he has agreed to come here and
mak a statement. You have made all
these points earlier, So, what is the
use of saying the same thing again?

SHRI SANKAR GHOSE: I am jusw

formulating the points on which we
want clarification today:

Is it the Prime Minister’s view that
the solemn agreement of the 8th May
1973, in which all the parties of Sik-
kim were represented, that that agree-
ment has no value, that the agreement
has no democratic sanction, and, there- ~
fore, India has annexed Sikkim?

Is it the view of the Prime Minis-
ter that the elections that took place
on the basis of adult franchise for the
first time in Sikkim in April 1974 have
no value? Sir, we do not want a mere
statement that he has been misquoted
by the papers. I must make it clear
now.

SHRI LOKANATH MISRA
(Orissa) : Sir, may I make a submis-
sion? Sir, I do not make the pretence
of making a point of order and then
talk all sorts of things. May I make a
submission?
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SHRI SANKAR GHOSE: We want
clarifications.

SHRI LOKANATH MISRA: Sir,
before we know what the Prime
Minister has actually said, he is talk-
ing about all sorts of things on the
presumption that such a statement has
been made. Let us first know what
the Prime Minister has actually said.
Then, I would appeal to all the
honourable Members (Interrup-
tions).

SHRI LAKSHMANA MAHA-
PATRO (Orissa): Let him come,

SHRI LOKANATH MISRA: He is
going to make a statement today.

SHRI HARI SINH BHAGUBAVA

MAHIDA (Gujarat): You have to
call the Prime Minister here.

SHRI LOKANATH MISRA: To call
him 1s not in my hands. But the point
is this: He comes here at 5-45 P.M.
today and then he makes the state-
ment and if there are any points on
which the honourable Members would
like to have clarifications, naturally,
there would be enough time, (Inter-

Tuptions).

SHRI LAKSHMANA MAHA-
PATRO: We have a right to talk. (In-
terruptions). :

SHRI LOKANATH MISRA: But
we are taking only because something
has appeared in the Press. The con-
vention of the House is and has been
that unless the Minister concerned,
who 1s supposed to have made the
statement, actually makes a statement
on the floor of the House, we do not
go into the merits of the case, Only
when we hear the Prime Minister, we
will know what he has actually said.
So, till then, Sir, let the honourable
Members have some patience at least.

SHRI SANKAR GHOSE: Sir, I am
surprised to see that even after a
statement about the annexation by this
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country of another country is made,
my learned friends are not shocked by
that statement.

SHRI DEVENDRA NATH DWIVE-
DI: They are not even agitated over
that.

SHRI SANKAR GHOSE: Yes, they
are not, at all agitated. This is a mat-
ter which does not concern them and
they want even to defend it. I should
have thought that the House, rising
as one man, would have asked for
clarifications on this point, {(Interrup-
tions). Therefore, I want to know,
whether the elections that fook place
in Sikkim in April 1974 for the first
time. ...

v

MR. DEPUTY CHAIRMAN: We are
not having a debate now.

SHRI SANKAR GHOSE: The Prime
Minister will say: I have been mis-
reported... (Interruptions).

DR. RAMKRIPAL SINHA . The
hon. Member has already made this
point in the morning.

AN HON. MEMBER: Till that time
the House should be adjourned...
terruptions).

oY FoqATY T IJqEETT S,
1T FY & & 59 qea & & & e
#EY I W, FH gy A qiw Tar |7
faferm &7 g4 Is@T | WA FeAT
q ot W T F 3@ v« @ Alfeq
faar @ AqHA TR ¥ a8 w7
AT GEA FATAT WAL 9 (S
f6T wam welT St TOEr arey w
ST A | At Ew A fafw &
AT FI AT Gl F Afew § aqeaT
AEL G & § qgor & o1 fear
a1 1 S, ag frgeam £Y grame ok
L ar A Al S P
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FT FATH SSEAT 747 & W &7 qg FT
Tt & fF fegeaw ¥ faferw w1 Qww
fear &, a8 9= R} wafeer 7 99 qaug
S agW fey 9, w9 el @ g
W F Ta wAY A gfte AT} W ag
TG T JATT WX TLART FH
2 | wEW WA 3| T AIHE
faar & Ak fergeam A grawifagar
AR gFar ¥ fag ag aga & FAF Fr
AAE L BW F NG FAT A TH IE AT
T FET & ) ST JIORST 9T &Y
BITH & 3H AT F T AT Teg-
AT FA 93 TGN A AT AqThEY
TR I gifaarmaT § wiRr AiEr
Tfer | & grmar g 5 @z figew
1 qAferT A # F Fd e
IFT § R qg UF AT wW

(Interruptions)

A g Tag et ¢ ST
w7y, # ag amar A g fw oan
FATEE WAL § FANMT AERE AT
gaT qdt w1 frdt qfcfeafa & s
TrsdYHeor 39 & fau F1€ wmaw an fawr
foar T 9y W R 99 q9F T TE
Fx FrE w91 gk dY 7w G AR
gar ar at f6T ag AW qww 4T 9%
Tt 5 wrgn fafaeer aga st @
aTT 1 AfeT P &F are Wt F gew
R ARy | f ag A
g R g @ waar § fw owam
oY Y forar sy g1 IaY wIekt
JFIA T Qe gaq ¥ T Jrfgy
ok feafe &1 wse s o=fgw o
afe s qg@ Gl ¥ oA 7
EAHT F FRO 5.45 & FHI
frutfa frar & WY a3 fawaw & f&
T aTT HT TFT fagy ST 1 @E e
“FY TVl & waN W ¥ fadam
frar & ®wx & wdww 3 F fau
dart § 1 wafeg ¥ oy wmaw &
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HAAT qae) § W w8 5 e
Hal fod gqop ot [, SHY A JE
THT W A I, 98 §aA iy TR ¥
foe sfag W gmr ) oF s ST
fager eosdiaETr gWT ATaRw § 6K
ITFT TEIFW R | zufaw §
qy frae o arim f§ gema
s g 39 fawy oAk g §
o 3T q&T &7 59 FW T qa9 &
qg Sfam «gf gmr | migEy wAr ¥
foay sy WX foawr gwy aw 39
qaTe q¥ §eq Aa-fqa T AR,
FLHFATE | ¥ §F q@ AW 9%
frie =t & 1+ zafew A fawam
t & wym get ot & gy g A%
T I HT THEAT FA F foC w0 wgwa

FAUR |

SHRI JAGJIT SINGH ANAND:
First of all, the whole House knows,
Sir, that the moment the Chairman
of the Heuse walked in, Shri Bhupesh
Gupta was on his feet about this
issue, and it was only when the’
Chairman said that it would be taken
up after the Question Hour that
Shri Bhupesh Gupta resumed his
iseat. Then, right from 12.05 fto
1 o’clock the House would not pro-
ceed with any business and the
House has adequately expressed its
feelings that it would not allow any
pther business to come up. Repeat-
edly Shri Biju Patnaik and Shri
Sundar Singh Bhandari were saying
that the Prime Minister was busy in
the other House. I have found out
that the Prime Minister was all along
not busy in the other House. (Inter-
ruptions). 1 have found it out. We
were told that he was busy in the
other House. He was not busy in
the other House between 1205 to
W00 oclogk. (Mterruptions) Let
me proceed. The Minister of Parlia-
mentary Affairs and Shri Sundar
Singh Bhandari, the leader of the
Janata Party here and Shri Biju
Patnaik, an hon. Minister of the

4.
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[Shri Jagjit singh Anand]
Cabinet, knew very well that the
House was not allowing any business
to be conducted till the Prime Minis-
ter came here. It was because of that
that no proceedings were conducted
1ill one o’clock. They were sitting
here. (Interruption&{ He wag a wit-
ness to all that. I think he has intel-
ligence enough to know it I give
him credit for that intelligence.
He may have it or he may not
have it. The whole House was
on its legg and it would not allow
the businesg to be proceeded with.
In view of this, the Prime Minister
shoulq have ccme immediately after
lunch. The House has the same feel-
ings now. A very major thing has
happened. All the other things fall
into the background because of this
major happening. The House wishes
that that thing should be taken up
first and foremost. Otherwise the
House should not conduct any other
business.

st WIe gty At o s,
& ag 78T g % 37 9T H1HY qg7 )
TER 1 5,45 9T §ET F AN AT
&1 69 gF 93T FI FTIATEr gl
g 1 guAwi Y ag aa e faar g
g ST NTH Wl WERT F WA &
qger F F1 GI KT FTIATET F ST AT
o9 ST 37 o g9 AT a7 N gufeaq

SCURCUN

“ st wanmfa famr . wrEEy,
gare. fag ot ag wewa =gy § f e
gof<feafa § g9 s wwa Oyl
qrefelage < &% | gafaq o9 qF
U Wl HEIRT A€ A, SAHT
wzAwe gl g Srar §, 9 a% & fay
g9 @& =1 qfwy #4@ § )

SHRI BHUPESH GUPTA. Sir,
there was no justification for the
Prime Minister not to come here.
Therefore, I also leave the House
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SHRI N. H. KUMBHARE (Maha
rashtra): Sir, on behalf of the Re
fublican Party, 1 am one with  the
sentiments expressed by the othe
hon. Memberg here. I am also stag
ing a walk-out,

(At this stage, some hon. Member.
left the Chamber.)

DR. RAJAT KUMAR CHAKRA.
BART] (West Bengal): Sir, I wan
to make a submission to you on ¢
point of order or on «a point of dis-
order. I want to know whether the
House proceedings will continue o1
we should go home,

—

-

RE CALLING ATTENTION TO
A MATTER OF URGENT PUBLIC
IMPORTANCE

MR. DEPUTY CHAIRMAN: Now,
we take up Calling Attention to mat-
ter of urgent public importance. Shri
Shyam Lal Yadav, Shri Bhishma
Narain Singh, Shri Kalp Nath Raj—
not here.

SHRI HARISINGH BHAGUBAVA
MAHIDA (Gujarat): Sir, there is
no quorum. I challenge that. So,
the proceedings should not be there.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
All the names have been called. They
are not here. I cap Jeave now.

(Quorum bell rings)

MR. DEPUTY CHAIRMAN. Now
there is quorum. We shall now take
up Special Mention. There are four
names—Shri Sankar Ghose, Shri
Ramanand Yadav, Shri Pranab
Mukherjee and Shri Bhupesh Gupta.
None of the is here, So, we shall
take up the next item, the Railway
Budget.



